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As far as other matters are" con-
cerned regarding clause 21, sub,
clause (2), it reads;

"The Small Industries Bank
may, at any time establish any
fund as part of the Small Indus-
tries Development Assistance
Fund for such purpose or pur-
poses as may be approved by
the Central Government..."

That means it is not a new fund

which is being established, but a
portion of the Small Industries
Development  Assistance Fund can
be allocated if in the opinion of
the authorities mentioned in
clause 21, sub-clause (2) it is so
necessary for any specific purpose

1 don't think anybody will object.
Thank you very much.'

THE DEPUTY CHAIRMAN?
The question is:

. "That the Bill be passed."

The motion was adopted.

GENERAL INSURANCE BUSI-
NESS(NATIONALISATION)AMEN
DENT BILL, 1989

THE MINISTER OF STATE
IN THE DEPARTMENT OF ECO'-

NOMIC AFFAIRS IN THE
MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): Madam,
I move;

further to am-
end the General Insurance Busi- -
ness .(Nationalisation) Act, 1972,
as passed by the Lok Sabha, be
taken into consideration.."

"That the Bill

The question was proposed.

[The Vice-Chairman (Shri .V,
Narayanasamy) in the Chair.l
SHRI RAOOF VALIULLAH

(Gujarat):  Mr. -Vice-Chairman,
Sir, I rise to support the Gene-'

[ 11 OCT. 1989 ]

(Nationalisation)
110

Insurance Business (Nationalisa-
tion) Amendment Bill, 1939.

Sir, the general insurance in-
dustry is one of the profit making
enterprises in  the public sector
with a sizeable contribution to so-
cially oriented schemes. As the
bulk of the population of the coun-
try lives in rural areas, the special
target area for concentrated
action on the part of the general

insurance business must also be
directed  towards villages. The
emphasis so far given on urban
areas with regard to general in-
surance may now be shifted to

rural areas. It would be inte-
resting to know if the hon. Minis-
ter can give me the statistics on
the percentage of business of the
General Insurance  Corporation in
urban areas and what it is at pre-
sent in rural areas." If these
statistics are known, probably the
Government may be able to fix its
attention on the rural areas also

where general insurance is -need-
ed.

Sir, the present ceiling of Rs.
75 crores as authorised capital is
now considered inadequate with
the growing population and  ex-
panding business. Therefore,

through this  Bill it is sought to
be raised to Rs. 250 crores. It
is an. increase of Rs. 175 crores.
Sir. T would like to know from the
hon. Minister whether it is ade-
quate keeping in view the antici-

pated growth of the income and
profit of the Corporation in the
next ten years. Tf we see the
growth in the last ten vears 1
think, the capital base could have
still been increased without com-

ing to the House again, because in
the next ten vears the growth
mwould be tremendous as far as
the general insurance bnciness "is
concerned I think the hop. Mi-
nister may consider that the au-
‘torised capital may' be' raised to
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take a realistic view of the situa-
tion.

Sir, the GIC is one of the high-
est tax-payers in the. country.
The profit before, tax for 1987
was Rs. 400 crores and for 1988-
89 for 15 months it is expected to
b around Rs. 575 crores. The in-
come-tax paid by the corporation
in 1987 was Rs. 171 crores and in
.1988-89 it is  expectedto be
Rs. 270 crores. Therefore, a fur-
ther increase in the authorised
capital would have given further

impetus to the activities  of the
corporation and that is why 1
pleaded that the capital could

have still been raised. = This is
another reason for doing so. Sir,
the coverage of the GIC has also
to be increased .so- that it could
serve a large number of poor and
unorganised people in this count-
ry. It is this section of the people
that the corporation has to look
after because they are the people
who require insurance  COVer.
Schemes like insurance cover for
sweepers and coolies in the rail-
way stations are examples of the
unorganised labour which the cor-
poration has already undertaken.
But these schemes are not known
to the people for whom they are
intended and the beneficiaries still
do not know the advantages of
such schemes. Therefore, my sug-
gestion is that the corporation
should involve the people's repre-
sentatives an dthe beneficiaries
and these popular schemes should
be further expanded and the peo-
ple should know about such sche-
mes of the General Insurance
Corporation.

Sir, one of the most important
problems relating to insurance is
the payment of compensation and
Insurance claim particularly du-
ring natural calamities and during
the communal and other riots. Sir,
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it has been my observation and
concern that these claims are not
cleared within a specific period
of time. I wouid plead with the
Government and with the hon.
Minister that special instructions
should be given to the GIC that
such schemes should be settled in
a stipulated time.

Sir, another important thing for
the corporation is to seek the co-
operation of  (registered trade
union bodies to implement some
of the progressive measures imple-
mented by the General Insurance
Corporation. Sir, the trade union
in the organised sector could play
a pivotal role in the implementa-
tion of the schemes meant for
poorer sections and  industrial
labourers. Today, what is happen-
ing is that the General Insurance
Corporation is implementing on its
own and the trade union bodies
are not taken into confidence and,
therefore, they lack the drive and
the initiative which should have
been the case.

Sir, one of the charges against
the General Insurance Corpora-
tion is that it collects more and
disburses less. In this connec-
tion I would like to know from
the hon. Minister what has been
the claim—settlement ratio and
whether it compares well with the
business of the Corporation.

Sir, another important issue at
stake is the formation of a com-
prehensive crop insurance scheme..
The present scheme should be ex-
panded to some more crops and
the outstanding payments under
the crop insurance scheme should
be made immediately. Sir, this is
a burning issue in the State of
Gujarat where Rs. 110 crores are
yet to be paid by GIC and this is
not only a burning issue but it is
also a political 1issue. |, there-
fore, request the hon. Minister
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that the disbursal under the crop
insurance scheme particularly in
the States like Maharashtra and
Gujarat should be made immedia-
tely so that we can avoid agita-
tions particularly from the farm-
ing community.

There has been a demand for a
separate  corporation  for group
insurance scheme. There was a
conference  held recently and'
many speakers from several States
and the representatives of the
State Governments also men-
tioned that a separate corporation
should be carved out particularly
for Group  Insurance  Scheme,
Sir, I also fully endorse this
suggestion and would like to
know from the Government whet-
her this is being considered in the
interest of poor and economically
weaker sections who opt for such
schomes. Sir, I appreciate  the
corporation's efforts in implement-
ing some very important social
security schemes like the person-
al accident insurance cover for
poor families. A present, a
compensation of Rs. 3,000 is paid
to poor families with an annual
income of Rs. 7200 in the event
of accidental death of the earning

member. I suggest that the in-
come limit should be raised to
Rs. 10,000 and compensation
should

be increased to Rs. 5,000. I am
drawing an analogy because the
compensation given to riot affec-
ted victims has also been raised
recently and certain other parame-
ters for this compensation have
also been changed by the Minis-
try of Home Affairs. Of course,
these are the suggestions given to
the State Governments and most
of the State  Governments have
accepted them. Therefore, the
same kind of parameters should
be utilised for compensation given
to poor families under this acci-
dental cover scheme and therefore
I strongly plead that not only the
compensation should be raised but
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also the income limit from Rs.

7,200 to Rs. 10,000. Sir, this

will also help them. While the
prices are also rising of  building
materials and of other things like
for instance if a hut is destroyed
in a fire, you will give Rs. 3,000
but now with the rising prices of
building materials and other com-
ponents, the hut is going to cost
more and therefore, 1 plead that
the compensation should also ba
more. Sir, 1 also feel that the
corporation after widening its
base should also extend its activi-
ties. Innovative  schemes like’
rural and urban housing schemes

for economical weaker sections
should be taken  up so that
the housing problem in  the
country could be solved partially

if not fully. In the  same, way,
the Government should also
think of extending the un-
employment insurance cover.

Sir, this is the most important as-
pect of my speech today. I would
feel obliged and 1 would greatly
feel relieved if the Government
consider the unemployment in-
surance cover and make it obli-
gatory on the part of the employ-
er to pay at  least  part of the
premimum so that when the in-
dustry turns sick, the employer
also has to bear the harden. To-
day, when the industry turns sick,
the employer goes scot-free and
the poor labourer has to suffer.
Here I would plead that the em-
ployer should also pay a part of
the premium and the labourer
should be covered under the  Un-
employment Insurance Scheme. I
strongly feel it is high time that
the  Government should think
about this unemployment insu
ranee to a great deal of labour
particularly in the rural areas. L
would also  suggest that some
insurance cover should also be
given to the unorganised sector,
namely, the landless labourers in
the country. This isa very
important aspect. The landless
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dabour today is helpless and when
the GIC is expanding its capital
base, 1 would also feel it should,
expand its activity in the form

of giving insurance to the landless
labour, the tribals and others who
are still not covered under the
Workmen's Compensation Act or
under the Employees' State In-
surance Scheme. Those who are
still not covered under these two
schemes should be covered by the

GIC and 1 would greatly appreci-
ate if the Government reacts to
these suggestions particularly re-
garding my State * of Gujarat
where a great, deal of agitation
is going on about this Crop In-
surance Scheme and 1 would like
to apprise the Government and
this hon. House that-the farmers
are on the war path because they
are still to receive Rs. 110 crores
from the General Insurance Cor-
poration and I would feel oblig-
ed if the hon. Minister not only
endorses my view but gives us a
categorical reply on the crop in-
surance scheme which is imple-
mented and which should be mo-
dified in some way covering every
single agricultural crop.
vernment should come
nitely to say whether the re-
maining portion of the crop in-
surance scheme money would be
paid to the State Government for
early disbursal.
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SUPPLEMENTARY DEMANDS
FOR GRANTS

THE MINISTER OF STATE
IN THE DEPARTMENT OF EX-
PENDITURE IN THE MINIS-
TRY OF FINANCE (SHRI B.
K. GADHVI): Mr; Vice-Chair-
man, [ beg to lay on the Table a
statement regarding the second
‘Batch  of  Supplementary  Dey
Grants (General) for
the year 1989-90.

GENERAL INSURANCE BU-
SINESS  (NATIONALISATION)
AMENDMENT BILL, 1989-

Contd.

SHRI RAMESHWAR THAKUR
(Bihar); Mr. Vice-Chan man, I
have great pleasure in support-
ing the General Insurance Busin-
ess (Nationalisation) Amend-
ment Bill, 1989. This was one of
the Bills which have been pend- .
ing since the last two Sessions and



